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") This Hon ble Tribunal may kindly he pleazed
ols] guash the Urwarranted Articles of

Charge/direct the Respondent No. 1 to roveks

=y

Articles of Charge in the light of the
factes detailed in paras-4.20 ta 4.26 and

4.37 above with all oonsequential hensfits,

i1 The Respondents No.1 to 8, Govt., of MOT of
Delhi may kindlé be directed to pay the
axenplary  ocost to the &pnlioant atlemst Lo
the extent of Rs.20,00,000/~ {Rupees Twenty
lakhs only) for the harassment, mentsl

egorry, sufferings and the extensiwve damages

dgdone by them as detailed in pars—4.34z 2)
o £) above. This Hon ble Tribuna)l mey

also kindly like to pasz @ bhefitting

l-

mdgement  so that muthorities taking undue
advantage of their position and powssr do
ot unjustifiably harass, damage mnd aolay
with the 1life of any officizl ang Wi
femily as iz heing done in the prewant case
- as every emploves {male or foemals)
gerwing in  dunior position living under
weak ocliroumstances ocannot stiruggls for
justice, either he/she oollapses, commits

sulecide or goes on suffering aquietly.

111} . The Respondents may kindly be directed to

pay Rs.10,000/~ (Rupees Ten Thousand anlyl

oo’
P

53 the exnenses of the gresent igation

to the Annlicant.
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v} This Hon ble Tribunal masy kindly ddlrsot o
relemse the promotioans of the Apglicant For
the post of Grade-I{1l (DASSlundair ACP Sohsas
crtherwlse maintatning his orrtainal

sentority from the date hiz  iuniors got

promuations in 1997,

V) Any other relief to which the Applicznt say

he entitled under the oircumstances Tound

..b

nd determined by this Hon ble Tribunwml be
gsa  kindly granted in the interest of

"

"l ustices.

3. Applicant was issued a chargesheet levelling allegations

]
h

contained in articles annexed 1in  the chargsehest
Annexure~n, The allegations show that the applicant is belng
nroceeded departmentally on  the allegation . that hs s
levelled certain  allegations to  the EBC/ST community and
mishehaved and misconducted with his colleagues. While
izsiting chargeshee apnlicant wWas asked j ffe] withmi L
representation within 10 days of the raceipt of the memorandum

con @ written statement and also wthether he wants to be heard

in  person. Anplicant submits that he has not bheen supnglisd
variaus documents so  he 19 not able to reply. bt i the
alternate applicant in this 0A is praving for guashing of the

charaesheet  and revoking Articles of Charge in the light

N
1
e,

the facts detaile in paras 4.720 to 4.26 and 4.%7. The
reading of those paragraphs only show that the aspplicant has
levelled general allegations of bias against the respondents
and  he does not want that the enauiry officer should econduct

and decide the allegations levelled against him.
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4. On going through these allegations, we Find ﬁhmt thess are
hot good @nough to  guash the chargesheet at this stage.
Moreovar, we have to decide whether the apolicant  hee
committed. any migﬁopduct or not. Firet of ®l1) the applicant
should face the enaquiry and thereafter the disciplinary
autharity should decide on the hasis of the Findings submitted
by  the enquiry officer as to what final order has to he
paseed, S0 we Tind that the applicant has not made out any
case for auashing of the chargesheet at this s b E e,
Accardingly the 0A has to he dismissed in limini.

5. Since the applicant has also stated that he has not  beer

5

sypplied with the copies of the documents asked For by him so

that he can made his proner grievance. 50 we direct the
respandents at this stage to supply 211 the relevant documents
asked Tor by the applicant. Thereafter the uaﬁllawuf he giwven
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vys  time to File reply to the chargesheest and  then the

,—+

department ocan orocsed with the departmental enguisry  in
apcaordance S with the CCE {CCa) Rules., QA 1s  dismissed. NG

costs,
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